223  President’s Assent to Bill

[Secretaty]

March, 1969, and transmitted to the
Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations to make to
the Lok Sabha in regard to the said
Bill.”

PRESIDENT'S ASSENT TO BILL

SECRETARY : Sir, I also lay on the
Table the Public Employment (Requirement
as to Residence) Amendment Bill, 1969
passeed by the Houses of Parliament during

—
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the current session and assented to by the
President since a report was last made to
the House on the 18th Februaiy, 1969.

12.48 hrs.

LEAVE OF ABSENCE FROM THE SITTINGS-

OF THE HOUSE

MR. SPEAKER : The committee on Absence
of Members fiom the Sitting of the House in
their Ninth Report have recommended that
leave of absence to be granted to the follo-
wing members for the periods indicated in
the Report as under.

(1) Shri Erasmo dec Sequeira
(2) Shrimati Vijaya Raje
(3) Shri V. Y, Tamaskar

(4) Shri Abdu! Ghani Dar

(5) Maulana Ishaq Sambhali

(6) Shri Mohammad Yusuf

(7) Shri Ram Sewak Yadav

(8) Maharani Vijayamala Rajaram
Chhatrapati Bhonsale

(9) Shri Mahadevappa Rampure

(10) Shri Piloo Mody

(11) Shri Pashabhai Patel

11th November to 20th December,
1968 (Sixth S:ssion).

11th November to 20th December,
1968 (Sixth Session).

11th November to 20th December,
1968 (Sixth Session).

19th February to 14th March, 1969
(Seventh Session).

19th February to 15th March, 1969
(Seventh Session).
19th February to 11th March, 1969
(Seventh Session).

17th February to 16th April, 1969
(Seventh Session).

17th February for 18th March, 1969
(Seventh Session).

19th February to 1st April, 1969
(Seventh Session).

25th February to 28th March, 1969
(Seventh Session).

17th February to 22nd March, 1969
(Seventh Session).

I take it that the House agrees with the
recommendations of the Committce.

SEVERAL HON. MEMBERS : Yes.

MR. SPEAKER : The members will be
informed accordingly.

12.49 hrs.

STATEMENT BY MEMBERS UNDER
DIRECTION 115 AND MINISTERS
REPLY THERETO

SHRI E. K. NAYANAR (Palghat) : Mr.
Speaker Sir, during the question Hour oo
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5th Augst, 1968 while replying to my ques-
tion regarding the grievances of Harijans in
Andhra, the Deputy Minister for Social
Welfare Mc. J. B. Muthyal Rao made a

remark that some State Governments like
Kerala were misusing the funds allotted
for Harijan welfare. The Dy. Minister

made reference particularly against Kcrala
Government. [ protested against thc Mini-
ster's remark. Hon'ble Membcrs Mcssrs. A.B.
Vajpayee, H. N. Mukherjec and A. Sridha-
ran also protested against the remarks
made by the Deputy Minister and some
members demanded the withdrawal of the
remark on the floor.

the proceedings
Minister to
before

Sir, you intervened in
and appealed to thc Cabinct
collect the information and placc it
the House.

Even after three months neither Scnior
Minister nor the Deputy Minister revcaled
the facts before the House and not acted
according to the speaker’s request.

On August 12, 1968, Harijan Dcpartm-
ent of the Kerala Government issucd the
following Press release @

“Thc statement of Shri Muthyal Rao,
Deputy Minister for Social Welfare,
in Parliament in an answer to a que-
stion from Shri E. K. Nayanar, M.P,,
that the Kcrala Government arc
misusing the funds carmarked for
Harijan Welfarc activites is abso-
lutely false and basecless. It may be
pointed out that the Harijan wclfare
schemes whether plan or  non-plan
are implemented by the  State
government through the Harijan wel-
fare department on the basis of
dcefinite rules and regulations issued
for implementation of such schemes.
As far as Government of India’s
assistance is is concerne dperiodical
returns arc also sent to thc Govern-
ment of India as required by them.
The accounts of the department
are subjected to independent audit by
the Accountant General.”

Again this issue camc up before the
loor of the Parljamept on 12th December,
1968,
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Here I would like to recall the procee-
dings of thc House on that particular day,
extracts of which are given below and which
will throw ample light on the subject :

“SHRI . K. NAYANAR : In the last
session, the Hon'ble Minister Shri Mut-
hyal Rao accused the Kerala Government
that it did not spend the money allotted
to the Scheduled Castes.  The speaker
assuicd us that the Minister would cng-
uirc from Kerala Government and get
the information and place it before the
Actually the Parliament...Kerala Governe
help the Scheduled castes and Scheduled
ment nceds more money to Tribes. May
I know whcther the hon'ble Minister will
give a reply to Parliament regarding his
accusation against Kerala Government
in the last session of Parliament mislea-
ding the Parliament ?

“SHRI MUTHYAL RAO : We have
received a lot of complaints from the
public of Kcerala.  We will come with
specific proposals and 1 will show that
the Kerala Government is misusing the
funds.

“MR. DEPUTY-SPEAKER : Thisis a
scrious matter.  He has made an accus-
ation and the Spcaker has directed him
to make cnquirics and cither substan-
tiate or withdraw it.

“SHRI MUTHYAL RAO : It will be
donc.

“DEPUTY SPEAKER
ted, he will enquire.

He has accep-

“DR. RAM SUBHAG SINGH : In
abou a month’s time, it will bc done.

“SHRI SURENDRANATH DWIVEDI:
.. Beforc we adjourn we would like to
have a statement from the Government
whether the accusation was  correct
and if it is not correct he should tender
an apology."

A statement in this respect before adjo-
urning that session was also demanded by
Messrs. R. Umanath and Vasudevan Nair,

Even the Law Minister Shri Govinda
Menon said during the debatc as under ;
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[Shri E. K. Nayanar]

“It is upto the Government to come
before the House and either withdraw
the statcment or to substantiate it,”

From the authentic figures of Kerala
Government it is evident that the United
Front Government spent half a lakh rupccs
more for the uplift of the Harijans than
the anticipated budget estimates of Rs.
2,68,26,500/-in the year 1967-68 in Kerala.

The above facts celearly deny the charges
voiced by the Deputy Minister against the
Kerala United Front Government. As such
he misled the whole House by giving repea-
tedly inaccuratc charges against the Kerala
Government.

T reccived a reply frome the Deputy
Minister on 25th February in which he has
dirccted my attention to the Starrted Ques-
tion No. 75 answered on the 20th February.
Hc maintains that the answer to the above
Starred Question does rcply to the various
points raised in my statement cited above.

In fact, however, the points raised in
my statement still remain unanswered. A
perusal of the answer to the Started Ques-
tion will reveal this thing clearly.

None of the six points substantiatc or
indicate any sort of misuse of the funds
allotted to the Kerala State Social Welfare
Department.  These points relate  to some
of the doings of the previous government
and it has nothing (o do with
the present United Front Govcrnment of
Kcrala. What the Deputy Minister alleged
on the floor of the House is that the present
United Front Government has misused
these funds, as can be seen from the procee-
dings of the Lok Sabha on 5.8.1968 and
12.8.68 when, in reply to me, he stated :

On 5.8.68 Shri Muthyal Rao stated like
this **There is a certain amount of money
being mis-used; for example, his own gove.
roment in Kerala and some of the State
Governments ar¢ misusing the amount.”

On 12th Ds¢ember, he stated again as
under;
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“We have received a !ot of compla-
ints from the public of Kerala. We
will come with specific proposals and
I will show that the Kcrala Govern-
ment is misusing the funds”.

The above two excerpts from the pro-
ceedings of thc Lok Sabha amply prove
that the Deputy Minister accused the pre-
sent Kerala United Front Government of
misusing the funds, when he usced the words
such as “His own government™ and ““Kerala
government is misusing the funds.”

My appeal that the Decputy Minister
should cither tender his apology or substa-
ntiate the allegation which he had levelled
against the present Kerala United Front
government still remains valid.

Tt is under these circumstances that I
again appeal to the Hon'ble Speaker to
instruct the Deputy Minister either to suffi-
ciently substantiate his unfoundcd allegation
or to withdraw his allegation and tender an
apology before the House.

SHRI A. SREEDHARAN (Badagara) :
The Deputy Minister is not cven  present.
He should have been.

AN HON. MEMBER : Hc is very much
present.

SHRI P. GOPALAN (Tcllichery) : The
Deputy Minister should give the cxplanation
not the Minister.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : I have been directed by you to
make the explanation. Mr. Speaker, Sir, the
suggestion of the hon. Mcmber that while
making his reference to the misuse of funds,
the Deputy Minister had spccifically in
mind the present Government of Kerala is
not correct.

SHRI P. GOPALAN : Why is it
correct ?

not

SHR1 GOVINDA MENON : Because 1
think it is not correct. The normal m=an-
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ing of the words “your own government
of Kerala™ is “‘the government of your own
State of Kerala’. The reference, thereforc
was to Kerala as the State to which the
hon. Member belonged, and not to the fact
that the Government of Kerala was a United
Front Government. In fact that word was
not used. (Interruptions)

SHRI A. SREEDHARAN : Itis very
improper. During the discussion, a specific
allegation was made by the Minister that
it was the existing Government of Kerala.

SHRI GOVINDA MENON : The hon.
Mcmber has tacitly accepted the fact that
there has been misuse of funds allotted for
the welfare of Backward Classes in Kerala.
(Interruptions)

SHRI E. K. NAYANAR : 1 deny that
charge.

SHR1 GOVINDA MENON : The hon.
Mecmber has tacitly accepted the fact that
there has been misusc of funds allotted for
the welfare of Backward Classes in Kerala.
(Interruptions) The hon. Member has tacitly
accepted the fact that there has been misuse
of funds allotted for thc welfare of Back-
ward Classes in Kerala.

SHRI A SREEDHARAN : We do not
accept it.

SHRI GOVINDA MENON : It is in the
statement.

MR. SPEAKER : Order, order. 1 will
ask him to lay it on the Table of the Housc
if you do not want to hcar.

SHRI RANGA (Srikakulam) : He can
correct himself; that must have bcen the
impression that he has borne in mind, that
he has tacitly accepted it. But when the

hon. Mcmber protests and say ‘I have not
said it”’, he can correct himself, (Interru-
ption)

SHRI GOVINDA MENON : He has
to wait till the next sentence. His only obje-
ction is that this misuse has not occurred
during the time his party was in power in
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the Statc but, as already explained there
was no intention of calling to qucstion the
acts of any particular party. In the states
ment rcad, he said all that has occurred long
ago.

MR. SPEAKER : Not after the United
Front Government came into office, but
before that.

SHRI E. K. NAYANAR : Before also.
I deny that charge. Even in 1961. it
happened. (Interruption)

SHRI A SREEDHARAN : Wc¢ have to
makc a submission, Sir.

MR. SPEAKER :1 am not allowing.
The hon. Minister is reading his statement. 1
will ask him to lay it on the Table if you
do not want to hear him.

SHRI A. SREEDHARAN: Hc is making
an allcgation. I want your protection.

MR. SPEAKER : You do not nced any
protection for this.

SHRI E. K. NAYANAR : I must make
my submission.

MR. SPEAKER : Your statement was
heard with rapt attention. And now he says
it is not your Governinent but the earlicr
Government.

SHRI A. SREEDHARAN :
prove which part of the statcment
that. (Interruption)

Let him
refers to

MR. SPEAKER: If they are not anxious
to hear it, you can placc it on the Table of
the House.

SHRI GOVINDA MENON : Yes, Sir.
I lay it on the Table of the Housc.

MR. SPEAKER : The statcment is laid
on the Table of the House. Scveral Hoo.
Members rose.

MR. SPEAKER : Order, order. May 1
request you, may I appeal to you to sjt
down now ?
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STATEMENT

The suggestion of the Hon’blec Meinber
that while making his refcrence to the
misuse of funds, the Deputy Minister had
specifically in mind the present Government
of Kerala is not correct. The normal mca-
ning of the words ‘‘your own government
of Kerala ” is ‘¢ the government of your
own state of Kerala”. The rcference, there-
fore, was to Kerala as the statc to which
the Hon’ble Member belonged, and not to
the fact that the Government of Kerala
was a United Front Government.

The Hon'ble Member has tacitly acce-
pted the fact that there has been misusc of
funds allotted for the welfare of Backward
Classes in Kcrala. His only objcction is that
this misuse has not occurred during the time
his party was in power in the State but as
already cxplained there was no intention of
calling to question the acts of any particular

party,

But while thesc irregularitics may have
begun under previous regime  succeeding
Government have also the duty to rectify
the defects. For cxample, the  deposits in
favour of beneficiarics of housing and Coope-
rative schemes were bona fide at the time
thcy were made, and could be assumed to
be so fora rcasonablc period thereafter.
As many of the beneficiarics originally listed
are no longer traccable and the fact that the
socicties in whose favour these deposits have
becn madc have ceased to be active for
many jears, it is thc responsibility of the
present government to sec that the dceposits
are not retaincd and the sharc of the Central
Government in these deposits refunded or
applied for a better purpose in consultation
with the Central Govcrnment,

The following spccific intormation has
also rcached the Government of India:-

(a) Out of 330 Harijan cooperatives fina.
ncially assisted and registercd by thc State
Government, as many as 188 arc completely
dormant for many ycars.

(b) As on 30.6.1968 a sum of Rs.
4,54,000 was lying idlc with district coope-
rative banks towards un-utiliscd working
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capital grants of as many as 146 Harijan
cooperativc socicties.

Again, assets including 19 vehicles,
scveral buildings and items of equipment
which were financed through the Central
Social Welfare Board of the Government of
India have been unilatcrally taken. over by
the Government of Kerala with effect from
1. 8. 1968. These assets are not being uti-
lised for welfare activities for which they
werc created and grants released.

From what I have said it is clear that
there has been misusc of funds. There has
been no intention to malign any particular
government or party in power and the Hon’-
ble Member’s apprehension with a particular
reference to the persent United Front Go-
vernment in Kcrala was intended is un-
foundcd. In the circumstances, there is no
rcason to withdraw the statement made.

12. 58 hrs.

BUSINESS ADVISORY COMMITTEE
THIRTY SECOND REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
Sir, I bcg to move :

“That this House do agrce with the
Thirty-second Report of the Business

Advisory Committee presented to
the House on the 20th March,
1969.”

MR. SPEAKER : The question is ¢

“That this House do agrec with the
Thirty-second Report of the Business
Advisory Committee presented to the
House on the 20th March, 1969.”

The motion was adopted.

RE: CALLING ATTENTION
NOTICES ETC.

MR. SPEAKER : Before I go to the
next  item~Appropriation  (Railways) Bill



